FORM B
PUBLIC ANNOUNCEMENT
[Regulation 12 of the Insolvency and Bankruptcy
Board of India (Liquidation Process) Regulations, 2016]
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PARTICULARS DETAILS
1./ NAME OF CORPORATE DEBTOR | PACER SECURE SERVICES PRIVATE LIMITED
2.| Date of Incorporation of Corporate Debtor | 05.12.2011
3. | Authority under which Corporate Debtor | Registrar of Companies- NCT, Delhi
is Incorporated/Registered
4.| Corporate Identity No. / Limited Liability | U74920DL2011PTC228319
Identification No. of Corporate Debtor
5.| Address of the registered office & principal| Piot No. 62, Block C, Dwarka Vihar Kakrola- Najafgarh
office (if any) of Corporate Debtor Road, Behind Delhi Jal Board, Najafgarh, Dethi -110043
6. | Date of closure of Insolvency 09-06-2025
Resolution Process
7.1 Liquidation commencement date 09.06.2025 (Hon'ble NCLT vide Order dated 24.07.2025
of Corporate Debtor has excluded the period from 09.06.2025 till 24.07.2025),
Order dated 24.07.2025 was uploaded on NCLT website
0on 05.08.2025.
8.| Name & Registration Number of Insolvency | Parul Goyal
Professional acting as Liguidator Regn. No: IBBUIPA-001/IP-P-02541/2021-2022/13900
9. | Address and Email of the liquidator Regd. Address: B-5/24, Sector 4, Rohini, Near Vishram
as registered with the Board Chowk, Opposite Mother Divine Public School, Delh-
110085. Email: parul.aquarius@gmail.com
10.| Address and e-mail 1o be used for Address for sending claims: B-5/24, Sector 4, Rohini,
correspondence with the Resolution Near Vishram Chowk, Opposite Mother Divine Public
Professional School, Delhi-110085.
Email: cirp.pacersecure@gmail.com
11.| Last date for submission of Claims 04.09.2025

Notice is hereby given that the National Company Law Tribunal, Principal Bench, New Delhi has ordered
the commencement of liquidation of the Pacer Secure Services Pvt. Ltd. on 09.06.2025 (Hon'ble NCLT
vide Order dated 24.07.2025 has excluded the period from 09.06.2025 till 24.07.2025), Order dated
24.07.2025 was uploaded on NCLT website on 05.08.2025.

The stakeholders of Pacer Secure Services Pvt. Ltd are hereby called upon to submit their claims with
proof on or before 04.09.2025, to the liquidator at the address mentioned againstitem No.10.

The financial creditors shall submit their claims with proof by electronic means only. Al other creditors may
submit the claims with the proof in person, by post or by electronic means. The claim forms can be

downloaded from IBBI website: https://www.ibbi.gov.in‘home/downloads.
Submission of false or misleading proof of claims shall attract penalties. Sd/
Date :06.08.2025 Parul Goyal

Place : Delhi Liquidator for PACER SECURE SERVICES PRIVATE LIMITED
Regn No.: IBBI/IPA-001/IP-P-02541/2021-2022/13900 | AFA Valid Upto: 31/12/2025
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Mol is Ferehy given thal the foBowing sharnge corlilicate (5ol SYMPHONY LIMITED
fave been reparted lost and has appied 1o e company for the issue of duplicale
share Cortificate

8. Folio No. Wame of the holder! | Gertificate | Distinctive No. of
N. purchaser(s) Nofs]. Nos. shares
1 05478 HARVINDER SINGH Marra 2200351 S00
AVTAR KAUR - 08Ss0
847 338250926 500
- 6425

Ay person (5) whio has f hawvea any claim in respect of the said cerificats (5) should
lodge such claim () with the share department of the Company al its Regd. Office
as per address given Symphony House, Third Floor, FP-12,,TP-50, O 5.G.
Highway, Ahmadabad Gujarat 380058 within 15 days of the publication of this
NOTICE. After which no claim will be entertained and the company will proceed 1o
wmsUe tha duphcate share carificale (s

Date : 0S0BRZ0Z5
Place : NEW DELHI

Sd/-
MAME OF THE SHAREHOLDERS
(HARVINDER SINGH) (AVTAR KALR)

Public Motice for loss of Share Certificate(s)

JAGAT TRADING ENTERPRISES LIMITED
CIN: L74999DL1982PLC014411
Regd. Office: 208, Magnum House-lI,
Karampura Community Centre,

New Delhi 110015
Website: www.jtel.co.in,

Email: jagattradingenterpriseslimited@gmail.com

Pursuant to Provision of Regulation 47 and
29 of the SEBI (Listing Obligation and
Disclosure Requirement) Regulation,
2015, that a meeting of the Board of
Directors of the Company is scheduled on
Wednesday, 13" August 2025, to inter-
alia, consider Un-Audited Financial
Results of the Company for the Three
Months / Quarter ended 30" June, 2025. In
Terms of SEBI (Prohibition of Insider

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

Trading) Regulation, 2015 and Company’s
internal code for prevention of insider
trading, the trading window for dealing in
securities of the company will remain
closed from Tuesday, July 01, 2025, till
Saturday,16" August, 2025 (Both days
inclusive).

The said notice may be accessed on the
Company’s website at www.jtel.co.in and
may also be accessed on the MSEI
website at www.msei.in.

By Order of the Board

For Jagat Trading Enterprises Limited
Sd/-

Nirmal Kumar Taparia
Company Secretary &
Compliance Officer
ACS: 14371

Dated: 06/08/2025
Place: New Delhi

Before the Central Government
Northern Region Bench, Delhi In
the matter of sub-section 4 of
section 13 of the Companies Act
2013 and clause (a) of sub-section
(5) of Rule 30 of the Companies
(Incorporation) Rules 2014 AND

In the matter of M/S AIG

CONSULTING INDIA PRIVATE LIMITED

having its Registered Office at Plot No.7,

Floor Ground, PKT-8 Sector-24 Near

Vikas Bharti School, Rohini, North West,

Delhi, Delhi, India, 110085

Notice is hereby given to General Public
that the company proposes to make the
application to the Central Government
under section 13 of the Companies Act
2013, seeking confirmation of alteration of
Memorandum of Companies of the
company in term of special resolution
passed at Extra ordinary General Meeting
held on SATURDAY, 31ST DAY OFMAY
2025 to enable the company to change its
Registered Office from “Plot No.7, Floor
Ground, PKT-8 Sector-24 Near Vikas
Bharti School, Rohini, North West,
Delhi, Delhi, India, 110085”TO
“‘Rahimbagh, Mahjoor Nagar Srinagar,
Nowgam, Budgam- 190015". Any person
whose interest is likely to be affected by
the proposed change, may deliver either
on MCA portal (www.mca.gov.in) by filling
investor complaint form or cause to be
deliver or send by registered post of
his/her objections supported by an affidavit
stating the nature of his/her interest and
ground of opposition to the Regional
Directorat the Address B-2 WING, 2"
FLOOR, PARYAVARAN BHAWAN, CGO
COMPLEX, NEW DELHI — 110003, within
14 Days of date of publication of this
notice with a copy to the applicant
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BRANCH ADDRESS: 5-17, 2nd Floor, Green Park Extension, New Delhi-110016

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

Whereas the undersigned be ﬂg the Authaorised Officer of ihe PNB Housing Finance Lid. under §

noliceis

ther sand Hulas on the dates menfioned agamst aach accounl

Agzats & in compliance of Rule 1) of Enfarcement of Security InterestAct, J002, and in exercise of pawers confered under section 1301.2] raad with
Fule 3 of the Secunty iberest (Enforcemant) Rules 2002, issued demand nobicalz on the date rmantioned against each account caling upan the
rspaciive borrwars b repay e amaunt 25 menlioned against each account within &0 days from the dale of aolicals) date of receipt of he said

Thix borrowers having faded o rapay e amaunt, noBioe i5 heraby' given to Ma bormowers and the public in ganeral that tha undessignaed has taken
possassion of e propartnies described henain befow in exarcise powears confarred on hinvher under Section 1304} ol the said Act road wilh Rule 8 of

[T bomowed's in parlisuarand the public mgeanarad ishanaby Cautanad nol 1o deal with the prapetydies and any caaling with he prapertylies will be
subjeclip the ¢hange aof PNE Housing Finance Lid. for the amaount and infarest henaon &5 per loan agraement: The borrowers' atbantion is invited
to prowisions of Sub-section (&) of Section 13 of the Act, in respect of time available, to redeem the secured assets.

he Securitisation and Reconstnuckan of Fingncial

Laan l Mame of the Dwrand Amoain Date of Dagcrption Of Tha
Actaund Borrawes!Co- Hotica Diitstanding Passusaion Praperty Martgaged
No. | BomoweriGuarantor |  Date Taken
HOWGRP | Al the I:ﬁa! heirs | 21.03.2025 Rs. &7,29 506/ 01-08-2025 | V45, \Villa Wo- 45 Tvpe 1, Panchshes|
022411 2166%6 |of Late 3h. Saurabh (Rupees Eighty Seven Lakhs | (Physical) | Greens 1|, Plal No. .J}f A Sacker 16,
B.0.: Greenpark | Gupta & Twanly Ming Thousand Five Woida Extn,, Moida, Uttar Pradesh -
| Mrs, Priyal Gupta Hurdrad Six Cnly) 2041301

company at its registered office at the
address mentioned below: ADDRESS OF
REGISTERED OFFICE: Plot No. 7, Floor
Ground, PKT-8 Sector-24 Near Vikas
Bharti School, Rohini, North West, Delhi,
Delhi, India, 110085 (Present Address)

For and on behalf of AIG CONSULTING
INDIA PRIVATE LIMITED

IQRAQAYOOM

(DIRECTOR)

DIN: 10604300
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CLASSIFIED AD DEPOT (CAD)

Book classified ads at your nearest Express

Group’s authorised Classified Ad Depots
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PATPARGANJ : CHAVI
NICATION, Ph.::
SHAKARPUR :
Ph.: 9350309890, 22519890,

98100297

JANAKPURI :

ERS, Ph.:
PURA :
9310333777,
NAGAR :

9211333777,
MITTAL ADVE

TILAK NAGAR :

Ph.: 9810401352, 901590787

PLACE : HARI
9811555181, 43751196

KINGWAY CAMP :

KETING, Ph.: 93503046009,
(PRASHANT VIHAR) : P

CHATTARPUR :
9811602901,
ADVERTISING, Ph.:
MALVIYA NAGAR :

SARAI :

ADVERTISING, Ph.:
4166498, FARIDABAD :

HI MEDIA PVT. LTD., Ph.:
9910633399, GURGAON :

Ph.:
SAI

9899268321,
MEDIA, Ph.:

TIRUPATI BALAJI

EDUCATION

9810538183, 9555945923, MOTI NAGAR :
TISERS, Ph.: 9312272149, 8800276797, RAMESH NAGAR :
POSITIVE ADS, Ph.: 9891195327, 9310006777, 65418908,
SHIVA ADVERTISERS, Ph.:
25980670, 20518836, VIKAS PURI : AAKAR ADVT. MEDIA

FARIDABAD (NEELAM FLYOVER) :
ADVERTISING, Ph.: 9811195834, 0129-2412798, 2434654,
FARIDABAD (NIT, KALYAN SINGH CHOWK) :
9818078183,

Ph.: 9873804580, NOIDA (SEC. 29) :
0120-4315917, NOIDA (SEC. 65) -
0120-4216117, NOIDA (SEC. 58) :
LAKSHMI ADVERTISERS, Ph.: 9873807457, 9911911719

GHAZIABAD (HAPUR ROAD TIRAHA, NR GURUDWARA) :
ADVERTISING
Ph.: 9818373200, 8130640000, 0120-4561000

(IAS & PMT ACADEMIES)
FRIENDS PUBLICITY SERVICE 23287653, 23276901, 9212008155

ADVERTISERS, Ph.:
22090987, 22235837, PREET VIHAR : AD BRIDGE COMMU-

47, 42421234,

PARICHAY ADVERTISING & MARKETING,

22549890

TRIMURTI ADVERTISERS, Ph.: 9810234206,
25530307, KAROL BAGH (REGHARPURA) : K R ADVERTIS-
9810316618, 9310316618, 41547697, KARAM -
GNMJ ADVERTISING & MARKETING PVT. LTD., Ph.:

9810883377,
RTISING, Ph.:

3, 9268796133

CENTRAL
CHANDNI CHOWK : RAMNIWAS ADVERTISING & MARKET-
ING, Ph.: 9810145272, 23912577, 23928577, CONNAUGHT
OM ADVERTISING COMPANY Ph.:

TIS HAZARI COURT : SAI ADVERTISING, Ph.: 9811117748
SHAGUN
9818505505, 27458589, PATEL CHEST (OPP.
NAGAR POLICE STATION) : MAHAN ADVERTISING & MAR-

ADVERTI

7042590693,
AAVAN

9311564460, 9311288839, 47057929

A & M MEDIA ADVERTISING,
65181100, 26301008, KALKAJI :
9811111825, 41605556, 26462690,
POOJA ADVERTISING & MARKETING
SERVICE, Ph.: 9891081700, 24331091, 46568866, YUSUF
TANEJA ADVERTISEMENT & MARKETING Ph.:
9810843218, 26561814, 26510090

AID T

0124-4065447,

AD MEDIA ADVERTISING & PR,
RDX ADVERTISING,

&

UNMA ADVER-

ADVERTISER

98115020838,
SURAJ ADVERTISING & MARKET-
ING, Ph.: 9810680954, 9953526681, GURGAON : SANMBOD-

MARKETING,

9899701024,

22017210,

NEW MOTI
25178183,

9891461543,

SING, Ph.:
MORRIS

PITAMPURA
Ph.:

Ph.:
ADWIN

IME (INDIA)
PULSE
0129-

O/711277174,

SRI
JAI

For CAD enquiries please contact :
ROHIT JOSHI 9818505947, ABHINAV GUPTA 9910035901
For booking classified ads, please contact 011-23702148,

0120-6651215, E-mail :

delhi.classifieds@expressindia.com

epaper.finanﬂiaiexpress.mn'.. .

Public Motice for loss of Share Certificate(s)

Maotice 15 hereby given thal the following share cerlificatas) of JSW STEEL
LIMITED have beenreported kost and has appied to the company for the issue of
duplicate shara Certificala

5. | Folio No. Mame of the holder/ | Certificate | Distinctive | MNo. of
N. purchaser|s) | MNois} Nos. shares
| | JSWOT13699 | RAVINDER KUMAR | 2443193 | 2381204651 | 1000

| - 5650

Any parscn [5)who has ! have any claim in respact &f the said cerliicate (5) showld
lodge such claim (5) with the share deparmeant of the Company at its Regd, Office
as per address given JSW Centre, Bandra Kurla Complex, Bandra {East},
Mumbai, Maharashtra, India - 400051 within 15 days of the publicaton of this
NOTICE. After which no claim will be entertalined and the company will procaed o
tssue the duplicate share certificala(s) &
di=
HAME OF THE SHAREHOLDERS
(RAVINDER KUMAR)

Date : OG082025
Place : HEW DELHI

Degartmaent for Special Operations |
HOFC Bank Lid,, Ground Floos, Gulab Bhawan, 6, Bahadur Shah
Zalar Marg, ITO, New Delhi $10002

POSSES5I0N NOTICE (Symbolic)

(far immovable property) frule &(1)]
Whereas, The undersagned being suthonzed afficer of HDFC BAMK LIMITED having s Registared
Office 4t Bank House. Sanapall Bapat Marg, Lowes Parel, Mumbal - 400 093 and having ane af its
office al Ground Floor, Gidab Bhawan, 6. Bakadur Shah Zafar Marg, Oekhl = 110002 under e
Secuntzalion and Reconstruchion of Financial Assats and Enforcemant of Sacunty Inlarast Act, 2002
and in axercize of powers confarad wundar saction 13(12) read with nde 3, of the Security Intarest
(Enfarcament) Rules, 2002 issued g Demard Motice on 15Feb-2023 wa 132} of the captioned Act
calkng upan the Borosar Mis Klarke Facifity Managemant Pyt Lid. | a Pyt Lbd Company havimg
{Office at B-212, Rajnigandha Appt., GT Road, Sahibabad, Ghazizbad UP-201005, Directors!
Guarantersimortgagors namely Klarke Facillty Management PvL Ltd, Abhijeet Tiwarl, Amit
Tiwari and Ashigh Tiwan o repay the amomnl menlioned 5 1be nolice being Rs. 4,58,91,278.40
\Rupeas Four Crore Fifty Eight Lakh Minety One Thousand Two Hundred Seventy Eight and
paisa forty Only) as on 31.01.2023 topsther with mtensst therean within 60 days from the date of
receipt of e sald notice. The bomower, guarantor(s] and margagors) havirg falied fo repay the
amaunt, ralics i5 heredy given o Be oo, guaraniars) and margagons) and the public in
general that he ndarsigned being the Aulbonsed Officer of HOFC Bank Limitad has |eien
possassion of the properly dascribed harein below in exercise of powers canfermed on him wnder

¥ HDFC BANK

We understand your warid

bedow. The barrower, gusranion s & morgagor|s) o paricular and the public in geners are hangby
castiarad not b dasl wilh the below menlionad praparly and any daaling with the praparty will ba
subiect io the charge af tha HDFC Bank Limited for a0 amount mentioned abowa fogether withintarest
feraon, The Bomower | Guaranbar|=) ! Momgegons) attansion is invied to provisions af sub-zection [8)
of section 13 of the &ct, i respestaftime availzile. to redeem the secured assats

'1 Description of property

|| Locatiun- Residantial Flal No: A-182, Seclor -1, Pockal- AL Shatabdi Nagar,
Meet, Ugp 250001 Asea- (250 s0. mis.) Bounded as: East: 10 meter
thereafter & mir. Wide read, West 10 meter theraafier Piot Mo, 4-150, Morh:
25 meder tharaater Plol Mo 8- 181 Soulh: 25 metar hessafar Plot Mo, A-183

Place: Mearut, Date! 05-Aug-2025 Authorised Officer, HOFC Bank Lid

Date of Possassion
Sk A=t 2025

“Form No. INC-26"

[Pursuant to rule 30 the Companies {Incorporation) Rules, 2014]
Before the Central Government
Horthern Hegion
In the matter of sub-section {;ﬁ of Section 13 of Companies Act, 2013 and clause
{a) of sub-rube (5) of rule 30 of the Companies (Incorporation) Rules, 2014
AND
in the matter of M/s Akshamaala Solutions Private Limited having its registered
office at 1852, Sector-B Packel-1, Vasant Kunj, South West Delhi, Mew Delhl,
Dethi, India, 110070
Motice s heraly gleen to the General Pubdlc that the: company proposes 10 make
application to the Central Goyvernment endar section 13 of the Companies Act,
2013 seeking confirmation of altsration of the Memorandum of Association of the
Caompany in terma of the special resolution passed at the Extra ardinary general
rmeating 1.1uld on 18/07/2025 10 enable the company 1o change its Registered Office
from the "HCT of Delhi” to "State of Madhya Pradesh™.
Any person whose interest s likely 1o be affected by the proposed change of
the. registered office of the company may deliver gither on the MCA-21 portal
[www.meoa.gov.in) h'?' filing investor complaint form or cause o be delivered or send
by registered post of his/her objections supported by an affidevit stating the nature
of hisiher interest and grounds of opposition 1o the Regeonal Director a1 the address
Horthern Region B-2 Wing, 2nd floor, Pt Deendayal Antyodaya Bhawan, 2nd floor,
CGO Complex, New Delhi ~ 110003 within fourteen days of the date of publication
of this notice with a copy 1o the applicant company at its registered office at the
address mentiomed below, -
1852, Sector-B Pocket-1, Vasant Kunj, South Weat Delhi, New Delhi, Delhi, india,
110070
For & on behalf of
Akshamaala Solutlons Private Limited
Amit Sinha
Director
DiM: 03091863

Date: 05/08/2025
Place: Hew Defhi

[See rule-B(1)] POSSESSION NOTICE (for Immovable property)

Panafic Industrials Limited
Regd. Office: 23, Il Floor, North West Avenue, Club Road,
West Punjabi Bagh, New Delhi-110026
CIN: L45202DL1985PLC019746
Ph.:011-25223461
E: panafic.industrials @ gmail.com,, W: www.panaficindustrialsitd.in

Special Window for Re-lodgement of Transfer Requests of Physical Shares

Pursuant to SEBI circular No. SEBI/HO/MIRSD/MIRSD-PoD/P/CIR/2025/97 dated
July 02, 2025, the Company is pleased to offer a one-time special window for
physical shareholders to submit re-lodgement requests for the transfer of shares.
This Special Window is open from 7th July, 2025 to 6th January, 2026 and is
especially applicable to cases where the original share transfer requests were
lodged prior to 1st April 2019 and were returned or rejected due to deficiencies
in documentation, process or any other reason. The shares re-lodged for transfer
will be processed only in dematerialised form during this window. Eligible
shareholders may submit their transfer requests alongwith the requisite
documents within the stipulated period to the Company's Registrar and Share
Transfer Agent (RTA) at Skyline Financial Services Private Limited, D-153/A, |
Floor, Okhla Industrial Area, Phase-I, New Delhi - 110020 (Tel.: 011-26812682-
83) or email: admin@skylinerta.com.

For Panafic Industrials Limited
sd/-
Sarita Gupta

Managing Director
DIN: 00113099

Place : New Delhi
Date : 05.08.2025

DMI HOUSING FINANCE PRIVATE LIMITED
Regiziered (Mfice: Exprass Bilding, 3rd Flaor, 9-10, Bakadur Shah
Zalar Marg. Mow Dalhi-110002 T +91 11 41204444 F:+9 11 41204000

OMI HOUSING FIRARCE dmiEdmibousinglinance.in  UB53230L2011PTC216373

Whareas Ihe Endersigned being the Autharized Offcer of O™l Howging Finance Privale
Limited undar the Sacusitization and Becenstruction of Financial Azseéls and Entorcamant af
Securities Interest AGT 2002 and i the exercise of power conterred under saction 13012 read
with riele 8 & 9 of the Securities Imerest (Enfercement ) Rules 2002, lssued & Demand Nolice
dated 30tk April 2025 calling upon the Borrowars LOKESH KUMAR 570 BISHAMBER SINGH
AND RAVITA W0 LOKESH KUMAR (Co-Borrower) (Loan A/No. LOS2023120002784) o
regay the amount maentianed in the Notice being Rs. 26,174,192/ (Rupees Twenly-5ix Lakh
Fourteen Thousand One Hundred and Ninety-Twao Only) as on 29th April 2025 withen 60 days
from the Date of recelpt of the sakd notice

[ Borrawer falled ta rapay the amount. Motice b5 bereby goeen (o the barrowar and the Public
in genaral thal undarsigred has aken passession of the Propery describad harein below In
gxarcise of power Conferred on him under Section 15(4) of the said Act Read with Rule & of the
saigrube onthis 18 day ol August of he year 2025.

et peivvi @t (e public in general heraby cactoned nal 10 deal with the Properly and any
Dealings with the Propearky will be subject to the chargas of DM1 Housing Firance Private
Lirnited for an amount has as mentioned heraln under with interestthereon

DESCRIPTION OF THE IMMOVABLE PROPERTY

Al that part and parcel of the Property Bearing Plof 7 Plol / House No. "EE KITA PLOT,
DAR KHEWAT NO. 1170, KHASRA NO. 98/ /4 (7-8), 5/1 (6-11), 5/2 (2-8), KITE=3 RAKBA
15 KANAL 8 MARLE KA 20/2772 BHAAG BRAKDAR RAKBA 2 MARLE 2 SARSAI YANI 67
8. Yos. LAGEHAG, WAKA PATI MAKHDUMJAADGAAN PAMIPAT, ANDAR SEEMA
NAGAR WIGAM PARIPAT, DAR ABADI DURGA NAGAR, PANIPAT, HARYANA 132103".
Bounded as follows:- On the Morth by: Other Owner, On the South by; Other Dwner, On

the Eastby: Rasta, Onthe West by: Dther Owner
Dale: 04-08-2025% Place: Panipal, Haryana

ad/-  Authorized Oficer
OMI Howsing Finance Private Limited

e

-
Regd. Office;

K. EXIM (INDIA) LIMITED

5-1/1150, Gamment Zone, E.P.LP.. Sdapura, Tonk Boad, Jaipur-302022
CIN ND.: LE3040R 1992PLCDOT1N
E-mad; csmkeximg@gmail.com, Website: waw. micaxin.com
SAKSHAM NIVESHAK
Campaign for updating of KYC and Other details

FPursuant to "Saksham Niveshak™ 100 days campaign by the Investor Education and
Proatection Fusd Sulharniy (IEPFA), Ministny of Gorporate Afains (MGA), Government of
India, the Company brings into kind nofice to the Shareholders of the Cormpany that the
IEPFA has {akan indiafive for updating KY'C and othear details of the shareholders and
Shareholder engagement o prevent transfer of Unclalmed (Unpaid Dividends o IEPF,
In thiz connecton, the Company requests the sharehaoldsrs fo update thair KYC and
cihes details, IF not dora, The dividensd alresady declanedita be declared by ha
Company will than be directly credided to their respective accounts, at the same time
the transfer of shares lo the TEPF Aulharity can be ayvoeided, dug o non-claiming e
dividands for a consecutive pericd of seven years. Sharehciders are reguested to
kindly update the KYC and other Dalails wilh Company or BRTA and claim tha
unpaldiundiaimed dividend of FY 2023-24 as per the list svallable on Company's
wabdink hitpe:waw.miaxim.comiinvastarb htmd,

lo updtabed e KO and oliver detals, the sharehodders are reguesbed Lo visil asmpany
web link hitps:smkezim.comiinvestor!? himl for downloading the requissie forms; fill
tharm and akong vath necessary proals andior documents saebmit thass sithes 10 e
Company or to the R T at the following address;

l ‘Company RTA

BEETAL Financial & Comparar
Sarvlcea Pyl Lid

BEETAL HOUSE, 3rd Flopr, 99, Madargir,
Bahind L5C. Naw Dalhi - 110062

Bel Mo, 077=4.2955000-0d

Email: beatalnafomall.com

For M.K. Exlm (India} Limited

Sdi-
Bhavna Giamalani

| The Company Secratary,

| MLEEXIN (IND I8 LIITED

| G1/150, GARMEMNT ZONE, EPLF,

| SITAPURA, TONK ROAD, JAIPUR-302022

| RS THAN, [INDIL) Tel N, +971=-941-3950501
| E-miail - camkexim@Egmad com

Company Secretary & Compliance Dfficer

UMMEED HOUSING FINANCE PVT.LTD
Registered office at : Unit 2009-14, 20th Floor, Magnum Global Park,

EL Golf Course Extension Road, Sec-58, Gurugram (Haryana)-122011
CIN: U64990HR2016PTC057984

APPENDIX IV [See rule 8(1)] POSSESION NOTICE

Whereas, The undersigned being the Authorized officer of the UMMEED HOUSING
FINANCE PVT. LTD under the “Securitization and Reconstruction of Financial Assets and
Enforcement of Security interest (Act, 2002(54 of 2002) and in exercise of powers conferred
under section 13(12) read with [rule 3] of the security interest (Enforcement) Rules, 2002,
issued demand notices to the Borrower/s as details herein under, calling upon the respective
Borrowers to repay the amount mentioned in the notice with all costs ,charges and expenses
till actual date of payment within 60 days from the date of the receipt of the said notice.

The said Borrower/Co-borrower/Guarantor/Mortgagor having failed to repay the amount,
notice is hereby given to the borrower//Co-borrower/Guarantor/Mortgagor and the public in
general that the undersigned has taken Symbolic Possession of the property described herein
below in exercise the powers conferred on him under sub-section (4) of section 13 of the said
act read with rule 8 of the security interest Enforcement Rules, 2002 on this date.

The Borrower/Co-borrower/Guarantor/Mortgagor in particular and the public in general is
hereby cautioned not to deal with the property and dealings with the property will be subject
to the charge of the UMMEED HOUSING FINANCE PVT. LTD. For the amount specified therein
with further interest, costs and Chagares from respective dates thereon until full payment.
The Borrower’s attention is invited to provision of sub section (8) of Section 13 of the Act, in
respect of time available, to redeem the secured assets.

Details of the Borrowers, Co-borrowers and Guarantors, Securities, Outstanding Dues,
Demand Notice sent under Section 13(2) and Amount claimed thereunder and Date of
Possession is given as under:

S Name and Address of the Borrower, Co Borrower Demand Symbolic
No. Guarantor Loan Account No. And Loan Amount Notice Date | Possession Date
1. | 1. Deepak Kashyap S/o Krishna Pal (Borrower) 12-May-25 | 04-AUG-2025

2. Akash Kashyap S/o0 Krishan Pal (Co-Borrower)

3. Deepa Devi W/o Deepak Kashyap (Co-Borrower)

All Above Residing At- Gupta Market, Muradgram Pur
Pursi, Muradnagar, Ghaziabad, Uttar Pradesh-201206
Loan No. LXSAH04222-230023731

Loan Agreement Date- 29-Mar-2023

Loan Amt. Rs. 11,10,000/-

Amount Due In Rs.

Rs. 10,84,434/- (Rupees
Ten Lacks Eighty Four
Thousand Four Hundred
Thirty Four Only)As On
12-May-2025 + Further
Interest And Other Charges
From 13-May-2025

Details Of The Secured Asset:- All That Part And Parcle Of Property Area Measuring 97.55
Sq. Yrds. .e 81.56 Mirs. Out Of Khasra No. 451 Mi. Situated In The Village Of Muradgrampur,
Purshi, Pargana, Jalalabad & Tehsil Modi Nagar, Distt. Ghaziabad, U.p. Bounded As- North-
Others House, South-Rasta 12’ Ft. Wide, East- House Of Saroj, West- Rasta 12’ Ft. Wide.

2. | 1. Devindra S/o Shyam Veer Singh (Borrower) 12-May-25 | 02-AUG-2025
2. Tej Pal Singh S/0 Shyam Beer Singh (Co- Amount Due In Rs.
Borrower)

3. Seema Kumari W/o Devindra (Co-Borrower) TB\A%ﬂvi’?.g’csk6s7l{l-irwl-lgfehst
All Above Residing At- D3 259 Nand Nagari East | o o Three Hamdrod
Delhi, Delhi-110093 Also At- B-4/189, Nand Nagri, Sixty Seven Only) As On
Delhi-110093 12-May-2025 + Further
Loan No. LXLAX02923-240028032 Interest And Other Charges
Loan Agreement Date- 28-Aug-2023 From 13-May-2025
Loan Amt.rs. 12,60,000/-

Details Of The Secured Asset:- All That Part And Parcel Of Property Having Area Measuring
50 Sq. Yrds, I.E. 41.80 Sq. Mtrs., Built-Up First Floor Without Roof Rights, Bearing Property
No. C- 269, Out Of Khasra No. 377, Situated At Village Ghonda, Gujran Khadar In The Abadi Of
C Block, Gali No. 11, Bhajanpura, lllaga Shahdara, Delhi-110053, Bounded As : East-Property
No. C-269, West-Property No. C-268, North-Property Of Other, South-Gali 11 Feet Wide.

Date: 06-Aug-2025 Authorized Officer, Mr. Gaurav Tripathi Mobile- 9650055701

Place: Gurugram, Haryana Ummeed Housing Finance Pvt. Ltd

CAN FIN HOMES LTD

p Ll S s =) C-18, Param Plaza, RDC Ghaziabad, 201001, Contact: 0120-4086097, 7625079135
E-mail: ghaziabad@canfinhomes.com, CIN: L85110KA1987PLC008699

Appendix - IV - A [See proviso to rule 8(6)]
Sale notice for sale of immovable properties
E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with
proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002
NOTICE is hereby given to the public in general and in particular to the Borrower (s) and Guarantor
(s) that the below described immovable property mortgaged / charged to the Secured Creditor, the
physical possession of which has been taken by the Authorised Officer of Can Fin Homes Ltd.
Ghaziabad Branch, will be sold on “As is where is”, “As is what is”, and “Whatever there is” on
11.09.2025 for recovery of Rs. 25,41,981/- (Rupees Twenty Five Lakhs Forty One Thousand
Nine Hundred Eighty One only) due to Can Fin Homes Ltd. from Mr. Pawan S/o Mr. Munesh
Chandra Sharma and Mrs. Pooja Sharma W/o Pawan (Borrowers) and Mr. Jitender Kumar S/o
Harkesh Singh Tyagi (Guarantor), as on 05.08.2025, together with further interest and other
charges thereon. The reserve price will be Rs. 27,40,000/- (Rupees Twenty Seven Lakhs Forty
Thousand Only) and the earnest money deposit will be Rs. 2,74,000/- (Rupees Two Lakh
Seventy Four Thousand Only).

(Description of the immovable property)
House No. 72, Khasra No. 341, Shiv Enclave Phase - 2, Village Mohiuddinpur Hishali, Muradnagar
Distt. Ghaziabad, Uttar Pradesh 201206, Bounded By: East: Plot No. 75, West: Road 20 Feet wide,
North: PlotNo. 73, South: PlotNo. 71.
Known encumbrances if any: NIL
The detailed terms and condition of sale are provided in the official website of Can Fin Homes Ltd.,
(https://www.canfinhomes.com/ SearchAuction.adpx).

Link for participating in e-auction: www.bankeauctionwizard.com
Date: 05.08.2025  Place: Ghaziabad  Sd/- Authorized Officer, Can Fin Homes Ltd.

FORM B
PUBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankrupicy
Board of India { Liquidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF
PACER SECURE SERVICES PRIVATE LIMITED
| PARTICULARS | _DETAILS
.| NAME OF CORPORATE DEBTOR | PACER SECURE SERVICES PRIVATE LIMITED
| Diabe of Incoeparation of Corparate Debbor | 05.12 2011
| Authority undar which Carporata Debior | Registrar of Companies- NCT, Dehi
{ is IncomoratedBegisierad

£ar- | m |

I'n

| Corporate Mendify W, ( Limited Lighilty  (UT4520DL2001PTC 28314

|Mdersfcaton No. of CoporateDebbor |
{ Address of the registersd office & principal| Plal No. 62, Block C, Dwarsa Vinar Kakrola- Najalgarh

. | ifice (il any) of Corporate Dabtor I?-!L!ul.‘. Buhind Deihy Jal Board, Najalgarh, Defh 110043
B I Date af clesure of Insohvency [ 08-06-2025

| | Resclution Process
7, | Lipuidation commencement date

{ of Comaorate Dabtor

en |

| 09.06.2025 (Hontie NCLT vide Order dated 24 07 2025
nas axclided e penod (rem 09062025 18 2407 2025)
Order dated 24 07 2025 was upinadiad on NCLT website

| 2 [an 05 08 2025
B. | Name & Regastralion Number of Insclvency |Parul Goyal
[FARESH MR Acti] oo L ks [¥ong. Mo: BELIFADGI-F el e 20 TR e
[ Address and Emall of e fquidalor Regd. Address: B-524, Saclord, Rohini, Mear Wishram|
| e registared with tha Boand Choad., Oppasita Mathar Diving Public Schaal, Dalh-
110065, Email: parul aquanusiigimail com

| Address for sending claims: B-524, Savier 4. Rahinl,
Near Vishram Chows, Opposite Mether Diving Puiili
School, Deli- 110085

| | Email: cirp. pacersacure@gmail.com

{ 11.{ Last dale for submissian of Claims | 04.00.2023

|Notioe = oty gven hal the Natioral Company Law Trbunal, Principal Bench, New Delbd Fas ordered
fhe commancament of liguidation af the Pacer Secure Services Pyt Ltd. on 09.08.2025 (Han'nle NCLT

{vicde Order dabed 24.07.2025 has axcluded the perod fom 09.05. 2025 (0 24.00. 2025), Order daled

: 24 07 2025 was uploaded on MCLT websita on 05.08, 2025,

The stakzhoiders of Pacer Secure Services Pyl, Lid are hareby calied upan i submit thair daims with

{nracd onor bafore 04092025, o the bouldetar a8 the address merlianed agznst Hem Mo 10
The financial creditons shall submit thairclaims with proafby edeciranic means anly. AF other creditans may

EE-J[:I"IH Ihad ciams with e proal in persen, by post ar By eleclronic means Thee claim farms o ba

{downicaded from BBl websile: hiips:iweeasibbe govn/hiomadoarioads.

| Submisaion of false or misheading proof of claims shall attract penalties.
Date | 0608 2025 Parul Goyal

| Place : Dalhi Liquidator for PACER SECURE SERVICES PRIVATE LIMITED

Regn No,: [BEINMPA-DD1/IP-P-0254 172021 -2022/13900 | AFA Valid Upto: 31/12/2025

=

10| Addreese and e-mail b ba usad far
| carrespondence with the Resokifion

| Praleszional

Sd/-

Form No.3 [See Regulation-15(1)(a)] / 16(3)
DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)

1st Floor, SCO 33-34-45 Sector-17A, Chandigarh
(Additional space allotted on 3rd & 4th Floor also)
DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS Be BANKRUPTCY
ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO TILE INCOME TAXACT, 1961.
RC/1027/2023 14-07-2025

PUNJAB NATIONAL BANK
Versus
M/S VIVA D MOHIT INTERNATIONAL

To,

(CD1) M/SVIVAD MOHITINTERNATIONAL
ATPLOTNO.71,SECTOR 18, Gurgaon, HARYANA-122015

(CD2) SMT.RUCHIDAWAR WIFE OF SH. MOHIT KUMARARORA,

PARTNER, M/S VIVA D MOHIT INTERNATIONAL R/O B1 A/4, DLF CITY,
PHASE |, GURUGRAM - 122002 HARYANA.

Also At: SMT. RUCHI DAWAR WIFE OF MOHIT KUMAR ARORA RIO A-13/34,
DLF PHASE | GURGAON - 122002 HARYANA.

(CD3) SHRIMOHITKUMARARORA SON OF SH. MUKESH KUMARARORA,
PARTNER, M/S VIVA D MOHIT INTERNATIONAL R/O B1 A/4, DLF CITY,
PHASE |, GURUGRAM - 122002 HARYANA.

(CD4) SMT.AMITAARORAWIFE OF SHRIMUKESH KUMARARORA,

PARTNER, M/S VIVA D MOHIT INTERNATIONAL R/O B1 A/4, DLF CITY,
PHASE I, GURUGRAM - 122002 HARYANA.

This is to notify that as per the Recovery Certificate issued in pursuance of orders passed

by the Presiding Officer, DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2) in

OA/648/2023 an amount of Rs 3878005.54 (Rupees Thirty Eight Lakhs Seventy Eight

Thousands Five and Paise Fifty Four Only) along with pendentellite and future interest

@ 8 % Simple Interest Yearly w.e.f. 06/04/2023 till realization and costs of Rs 41005

(Rupees Forty One Thousands Five Only) has become due against you (Jointly and

severally/ Fully/Limited).

2. You are hereby directed to pay the above sum within 15 days of the receipts of the Due to

Banks and Financial Institutions Act, 1993 and Rules there under. which the recovery shall

be made in accordance with the Recovery of Debts

3. You are hereby ordered to declare on an affidavit the particulars of yours assets on or

before the next date of hearing.

4.You are hereby ordered to appear before the undersigned on 26/09/2025 at 10:30 AM for

further proceedings.

3, In addition to the sum aforesaid, you will also be liable to pay:

(a) Such interests as is payable for the period commencing immediately after this notice of

the certificate / execution proceedings.

(b) All Costs, charges and expenses incurred in respect of the service of this notice and

warrants and other processes and all other proceedings taken for recovering the amount due.

Given under my hand and the seal of the Tribunal, on this date: 14/07/2025

ADVOCATE: KRISHAN KUMAR (PUBLICATION)

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)

New Delhi




